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Office Notes Date CutJJd 

us 	apiictIOIl is ii - I  

forn ac::t 	vJ;ju 	time Learned counsel Dr N.K.Singh ,19.9.9,6 

C. F.c ' for the applicant. Learned &.C.G. 

S.0 Mr S.Ali for the respondents. 
1i'O'Nu 
Dd 	.'-? ALe 

Heard Dr Singh for admission 

Yr. 

and perused the Oontents of the 
I  application and the reliefs sought 

:Applicauon is admitted. Issue 

'notice on the respondents by Regisim  
- : tered post. Written statement with—. 

• 	 •• 	 ' six weeks. 
• List for written statement and- 

further orders on 14.11.96. qaa 

Heard counsel of the parti 

the interim relief prayer. It has 
been submitted that salary of the 

'applicant with effect from 1.2.96 

had not been paid even after she - 

had reported back for duty in 
Imphal. In the circumstances of ti- 
case, it is ordered that the resp- 

• ' dents shall pay the salary of t- 
applicant with effect from the dal 

- 	• 	- 	- 

- A_- a 
shed to counsel of both sides. 

pg, 

41 
Member A 

/ 

- 	--CfNTDRINISATIE ThIOUNAL 
CUWAHATI BENCH 

No. 
	

\ 

Applicant(s) 
Vs- 

_jespondent(s) 

elj f----.- #-t 	. 

S 	Advocates for the applicant(s) 

for the Respondent(s) 

or ner resunung duty in Imphal 

office after returning from Delhi 
TQ 	\ 	" 	 'if she was actually working in th 

'post of Assitant Project Officer 
'in Manipur State Social Welfare 

- I 

,y ,o 	 tvisory Board within one1  from to 
I 	'day. 

/ * I 	 H-A 	Cd q'tL 
f Vt' " 	 Cony of the order may be furn. 

2- 



CL 	 14.11.96 	Learned counsel Dr N.K. ingh for 
the applicant. Learned Sr. C.G..c. Mr S. 
Ali for the respondents seeks time or submIssion 

of written statement. 

List for written statement and further 

orders on 13.12.96. 

H 	
/ 

Member 
nkm 

J II. 

13.12.96 	 Dr. N.K.Singh for the applicant. 

Mr. S.Ali, Sr. C.G.S.C,. for the 
respondents 	 4 

Written statement has not been 
submitted. 

4111  

List for written statement and 

for further orders on 8.1.1997 

Membere 
trd  

.014  qr 

8.1.97 	Learned counsel Dr N.K. Singh for 
/1 /c,y 	

h 	
applicant. Written statement has not bèn C-& 	 JT 

submitted. 

_71 I-e n 	k 4 	 List for 	itten statement and further - c  
orders on 7.2.97. _'?ZôJ 	L'- 	7Lz- 

n Member - 	- 	- 

'i 
- 	- - 	I 
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	 O.A. No.198 of 1996 

10.2.97 	Let this case be listed on 14.2.1997. 

Vice Chairman 

2: 

/ 	( •'..• 	
nkm 

1' 	"• 	 - 

- 

14.2.97 

d15d -r) c 

/VL2.vv- 

On:the prayer of Mr. Mi, Sr. C.G.S.C. 

appearing on behalf of the respondents 2 weeks 

further time is granted for filing written 

statement as last chance. 

List on 28.2.1997 for written statement 

arid further orders. 

• 	Vice-Chairman 

trd 

(3w-  3 - 
28.2.97 

no 

•5t-. ,.çvt,_f 

5su 
/ 	 a 	 ,• 

hM (--Y1 4- 5it 	IYe61 

Adjoufl.ed to 14.3.1997. 

lx~~ 
Vice-Chairman 

j 	 . 	 14.3.97 	 Written statement has not yet been 
cnrt--- 

/ .- 	 . 	 . 	 • 	

. 'filed. Mr. S.Ali, Sr. C.G.S.C. prayes for 
,/7L f T  47/J 	

. 	 further 	extension 	of 	time. 	Several 

(W 

trd 

*4 	
U 	 , 

• 	 mi,-• 

adjournments have been given. I am not 

inclined to grant any further time. 

List on 11.4.1997 for hearing. 

Vice-Chairman 

, 1 

p-I 



C.A. 198/96 	 . 

11.4.97 	There is no representation on 

behalf of the appllcan. Mr S.A1i, 

) 	
•c/7 	 •0. 	 learned &.C.G.S.0 is preseht or the 

/ 	 responderts. However, for the nds of 

justice the case is adjourned till 

) 	 . 

 

16.5.97..  

• 	 . 

Vice-Chairman 

• 	 . 	

0 	 • 

1605.97. 	Left over. List on 13.6.97 for 
hearing. 

- 	

\sl CA ,. 	 . 

pg 	
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0 	 . 	

- 3• 
20-6-97 	On the prayer of Dr.NK.1ngh 

learned counsel for the app1iant this 

, 	

. 	 • 	case is adjourned to 27-6-97 for 

hearing 

n}cm 	 ,.. Vice-C1iajrman 

0 

• 	 :... 	

,0 

• 0 

• 	• 
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	 O.A. No.198/9 

	

27.6.97 	Dr. N.K.Singh, learned counsel appearing on 

behalf of the applicant prays for two weeks time 

to receive• further instructions. Mr. S.Ali, Sr. 

C.G.S.C. has no objection. Prayer allowed. 

	

,1 	'\ 	List on 11.7.97 for hearing. 

Mei 	 Vice-Chairman 

trd 

	

• 	J1. 

	

11'7 	 y cñ 

	

4.8.97 	 On the prayer of Dr. N.K.Singh, learned 

counsel appearing on behalf of. the applicant, 
V 	 the case is adjourned till 6.8.1997. 

List it on 68.1997. 

Q~\  
• 	

Vice-Chairman 

tr  

	

- - 
5TJ 	

A5 	 ,• , 

,c• 	- 

Q(\A 
8.8.97 	Mr S.Ali,learned Sr.C.G.s.c prays for 

'short adjournment, as he is not well. 
Dr N.K.Singh.learned counsel for the 
applicant has no objection. 

List on 12.8.97 for hearing. 

Vice-chairman 

C - 9 / 	ve ' 	
?

/7 
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.A.No.198/96 	 i  

Af 

,,  4~ 1  - 

14.8.97 	 Heard the Fearned counsel for ,  the 
y - 	 parties. Hearing concluded. Jwment'  livered 

in open court, kept in seprate' shet..: The 

-?----- 	application is disposed. of.' No Drder as to 
costs. 

& 
Vice-Charnian 

fAv-,r 	 nkm 

2-7 
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C E N T R A L ADMINISTRATI\JE TRIE3UNAL 
GLJtJJAHATI BENCH : 	CUUAHATI5. 

O.A. NO.  1'98 of 1996 
T.P. NO.. 

Kumari Ningthoujam Kamala Devi 

Dr N.K. Singh  

DATE OF DECISION 14.8.1996  

(PETITIONER(S) 

ADJOCATEFOR THE 
PETITIONER (s) 

JERSUS 

Executive Director, Central Social Welfare Board, 	 RESPONDENT (s) 	 - 

New Delhi and others 

Mr S. All, Sr. C.G.S.C. 
AD\JOCTE FOR THE 
RESPONDENT (s) 

THE HON' BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON.' BLE 

Whether Reporters of locl papers may be allowed to 
sce theJudQmet ? 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment deliiered by I-Ion'ble 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	GUWAHATI BENCH 

Original Application No.198 of 1996 

Date of decision: This the 14th day of August 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

Kumari Ningthoujam Kamala Devi, 
Asstt. Project Officer, 
Central Social Welfare Board, New Delhi, 
now posted at Manipur State Social Welfare 
Advisory Board, 
Imphal, Manipur. 

By Advocate Dr N.K. Singh. 

- versus - 

The Executive Director, 
Central Social Welfare Board, 
New Delhi and others. 

By Advocate Mr S. Au, Sr. C.G.S.C. 

Applicant 

Respondents 

Jal 
. 4'..  

BARUAH.J. (V.C.) 

In this application the applicant has challenged 

Annexure A/8 Office Memorandum dated 19.2.1996 issued by 

the Deputy Director- (SB; Administration)., Central Social Welfare 

Board, New Delhi, stating that the applicant continued to be 

posted as Assistant Project Officer in Manipur State Social Welfare 

Advisory Board and also refusing to pay her any TA/DA for 

her visit to Delhi and also directing her to apply to Manipur 

State - Board for leave for the period of her absence from the 

State Board, and Annexure-lO Office Memorandum dated 27.4.1996 

issued by the Chairman, Manipur State Social Welfare Advisory 

Board, Imphal, directing the applicant to submit application of 

leave for the period from 6.2.1996 to 7.3.1996 (the period of 

her absence from the State Board), and also prays for further 

direction. 



;- 	 •*' 

: 2 : 

Facts for the purpose of disposal of this application 

are 

At the matérial time the applicant was working as 

Assistant Project Officer in the office of the Mizoram State 

Social Welfare Advisory Board, Aizwal. In November 1992 she 

was sent on deputation as Secretary, Manipur State Social Welfare 

Advisory Board and her deputation was with effect from 1.12.1992. 
¼ 

She worked there for about four years. By Annexure A/5 order 

dated 5.2.1996 the applicant was repatriated to her parent 

department as, Assistant Project Officer (APO for short) which 

post she held before deputation. Immediately on receipt of the 

Annexure 	A/5 	order 	the applicant handed 	over charge 	as 	per 

Annexure-7 	Certificate 	of Transfer of 	Charge and 	thereafter 

proceeded to New Delhi and reported for duty to the Chairman, 

Central Social Welfare Board, New Delhi, on 14.2.1996. However, 

by Annexure-8 order dated 19.2.1996 she was asked to go back 

to Manipur and join as APO, Manipur State Social Welfare Advisory 

Board, which post she 'never held at any time after she came on 

deputation from Mizoram State Social Welfare Advisory Board. 

Annexure A/8 order further mentioned that she would not be 

Daid any TA/DA. 'She was also directed to apply for leave for 

period of her visit to Delhi. Being aggrieved the applicant submitted 

Annexure A/9 representation dated 12.3.1996 to the Chairman, 

Central Social Welfare Board, New Delhi. According to the 

applicant the representation has not yet been disposed of. 

Hence the present application. 

 I 'have 	heard Dr N.K. 	Singh, learned counsel 	for 	the 

applicant and 	Mr 	S. Au, learned 	Sr. C.G.S.C. The 	contention 

of Dr Singh is that she belongs to the Social Welfare Board. 

She was transferred to Mizoram and posted as APO. Thereafter, 

she....... 

(X~~ 



: 3 : 

she was sent on deputation to Manipur as Secretary, Manipur 

State Social Welfare Advisory Board by Annexure A/5 order 

dated 5.2.1996. After staying there for about four years she 

was repatriated to her parent department. However, the order 

of repatriation did not indicate where she should join. Naturally, 

the applicant was required to go to Delhi to receive to further 

instructions about her posting. But the Central Social Welfare 

Board, New Delhi, directed her to join as APO, Manipur State 

Social Welfare Advisory Board, which post she never held at 

Manipur after her posting as APO, Mizoram State Social Welfare 

Advisory Board. Therefore, by no stretch of imagination the 

applicant could visualise that she shçuld have joined at Manipur, 

and therefore, she was required to go to Delhi to recive proper 

instructions about her posting. However, she was denied TA/DA 

for her visit 	to Delhi and she was also asked to apply for leave 

for the period spent on 	visiting 	Delhi •  in order to regularise her 

absence from Manipur State Social Welfare Advisory Board. 

Dr Singh further submits that as per direction she went to Delhi 

and there was nothing wrong in it. According to him refusal 

to pay TA/DA and direction to apply for leave to the applicant 

was 	not only 	arbitrary but also, unfair and unreasonable. Such 

direction cannot 	sustain in law. Mr S. Ali, on 	the other hand, 

has pointed out to Annexure A/8 order dated 19.2.1996 wherein 

the Central Social Welfare Board, New Delhi, directed the applicant 

to join at Manipur and that is why, according to Mr Ali, she 

should have joined there. 

4. 	On the rival contention of the learned counsel for 

the parties it is now to be seen whether the denial for grant 

of TA/DA and direction to apply for leave for period spent by the 

applicant for 	visiting Delhi 	can sustain 	in law. I 	have perused 

Annexures A/5, 	A/8 and 	A/b. Annexure A/5 shows 	that 	the 

applicant was repatriated to her parent department, but it did 

not....... 



:4: 	 V 

not indicate that she should join as APO, Manipur State Social 

Welfare Advisory Board and so it was not possible for the applicant 

to join in that post immediately on receipt of Annexure A/5 

order. As no place of, posting was indicated by Annexure A/5 

order it was quite natural for the applicant to go to Delhi, the 

headquarter of her parent department, to receive further instructions 

about her posting. She joined at the Central Social Welfare Board, 

New Delhi on 14.2.1996. About five days thereafter Annexure A/5 

order was issued and only then it was made known to the applicant 

that she should join as APO, Manipur State Social Welfare Advisory 

Board. In Annexure-8 order it has been mentioned that she was 

not even released from the Manipur State Social Welfare Advisory 

Board. But that statement is belied by Annexure A/7 Certificate 

of Transfer of Charge. Therefore, in my opinion there was nothing 

wrong in applicant's visiting Delhi. She is entitled to receive 

TA/DA and also the period spent by her for visiting Delhi should 

be treated as on duty. There was no question of her making any 

application for leave. 

In view of the above I direct the respondents to give 

TA/DA to the applicant as per rule and also to treat the period 

spent by her in visiting Delhi as on duty. 

With the above observation the application is accordingly 

disposed of. However, considering the facts and circumstances 

of the case I make no order as to costs. 

1~~ 
D. N. BARUAH) 
VICE-CHAIRMAN 

nkm 
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IN THE CMUR&L ADIWJISTRATIVE TRIBUNAL 

UWAHATI BENI1 

BEIWE 

ZmitrPIingthoujam Kamala Devi 	 APPLICANT 

\ 	
AND -  

• 	
The Mcecutive Director, the 

Central Social Welt re Board, 

New Delhi and others  

DETAILS OF' APPLICATION 

1 ?artLculars of the appUcant: 

•KUW Ningthoujam Kamla Devi 

D/W late N.Ningthou Singh 

Assistant Project Officer,. 

>: 	Central. So ial Welfare Board, 

Nw, DeThi now posted at Manipuz' 

• State Social léltare Mvisoy 

Board,. Paona Bazar, Iml.,Manipur,! 

iog Bazar, P.O.& P,S.Ltlong 

• Bazar, }bnipur do hereby soleninly 

affirm and state that the contents 

of the foregoing application 

• are true and correct to my personal 

knowledge and belief and I have 

not suppressed bny material Zacts 

contdp/2 
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The Central SOCIal Welfare Boa, 

New Delhi oi'ioe Memorandum No 

jw/() dated 192.96 

and, 

L*tter NF4u.3/WO/78/M*i/SB 

Mntt dated 8$96 both the Orders/ 
letters passed/issued by Deputy 

Dtr'ector (53 Adum) Central Social 

Welfare BOar New Delhi and, 

Office iorandum NO13/EL/88-891 

94 dated the 27th Aprii/1996 

- issued by the (Thafrmen 1  Menipur 

State, Social Welfare Advisory 

Board, Paoa Bazar, Iha]J. 

Stablect in brIef 

Consequent upon, the expiry of the term 

contd4. p/3 



of deputation as Secretary Manipur 

State Social Welfare Advisory Board the 
IV 

servioe of the applicant have been 

repatriated by the Chairnanj Z4enipur 

State Social Welfare Advisory Board 

to her parent Department with effect 

from 52 by an order dated 56 

The applicant was relieved of from 

duty with effect from 26I As she 

have been repartriated to her parent 

Department the applicant reported for 

• 	 duty to the Central Soaa1 Welfare 

Board New Delhi on 14296 However 

the applicant was advised on 19296 to 

report for duty as A.P.O.. to Ilanipur 

State Social Welfare Advisory Board 

till a specific order is issued and 

also &trected toapply for leave for 

• the peziod from 66 from which 

• date she was relieved of and 

the day on which she reported for duty 

to the ?nipur State Social Welfare 

• Advisory Boar'd Ihal only with an 

ifltetton to evade payment of TA/DA 

in favour of the appLt cant. 1  As the 

applicant is entitled to claim TA/DA 

for her journey from Imphal to Delhi 

(tar reporting/joining to Central 

contd..p/4 
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Social Welfare Board New Delhi) and 

Delhi to Imphal (for reporting for 

duty at )nipur: State Social Welfare 

Advisory Board Imphal as A.P.O,) she 

áubaitted appliáation objeoting the 

direction to submit the applioation 

As a result her pay have not been zz 

not released wJe. 

till date. 

4 Jurisdictioni 

The applicant an esployee of the 

Central Social Welfare Boar&, New 

Delhi have been working as Seoretary 

(on deputation) at Nanipur State 

Social Welfare Advisory Board,. Imphal 

and consequent upon the expiry of the 

term of deputation she have been posted 

as Assistant Project Officer in the 

aboVe said Maàipur State Social Welfare 

Advisory Board,' Iaphai till today 

The applicant, therefore, declares 

that the subject matter of the order 

against which the applicant wants 

redresaal is within the jurisdiction 

the Central Administrative Tribunal, 

GUwehti BenCh. 

contd.p/5 
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.5 Limitation: 

The applicant. further declares that 

the application is within the limitation 

prescribed in Section 21 of the 

Adrntni8trative Tribunals Ai985. 
4. 

64i Facts of the Case: 

That the applicant Ktm.kCamala Deyi 

r while 	as Welfare Ofcer got 

pr9moted to the post of Assistant 

Project Officer by the Central Social 

Welfare Boai Now Delhi and posted 

at Manipur State $ocial Welfare 

Advisory Boar Imphal vide order NoJc  

4.1 Iwo/si —Mat(SBAdø*) dated the 

20th :J1i  982;. 

Annexure''A/1 is the true photostat 

copy of the Order dated 26792 

That the appointment at the applicant 

as Assistant Project Officer was 

confiraed vide Order No5-1 ftO/76u 

MAdmn) dated 22sfr19894. 

That, the Central Social Welfare Board 

by an order No 	1/FO/86 BA4Im 

dated 275.1992 transferDed and 

posted thea applicant as Assistant 

Prcjact Officer in the office of the 

oontd..p/6 



. 	

S 

• . 	 MLzoraa State Social Welfare A4visory 

Board., .Aizwal, Fzorarn. 

.AnzieweamA/3 is the true Photostat 

copy of the order dated. 2792!.. 

(n) 	That the ppplicmtio. while serving 

as Assistant Project Otticr.P. 

in sliort):, in )lLzoram State. Social. 

Welt4. 	Board, Mzwal., was 

appointed as Sectary, nipur  State 

Socia-17 Weifer 4viy 

4epuation baeiè, with effect from 

4I292 for,  six nnths in the first 

Instance by the Cent al Social Welfare 

Board vide office order N6F#4192'$3 

MnU% dated 2611 	- The said iterm 

of appointment was extended till, site 

was repatriated to her parent 

• 	 ixtnt, that is, the Central Social 

. Welfare Board by an order N62/1 /78 

SB(pt"Ii)/89-'90/95 dated the 5th Feb96. 

.issued by the Manipur State Social 

Welfare Mviaory Board, Imphal 

Azwexure'.A/4 is the true photostat copy 

of the deputation Order dated 26192 

contd ..p/7 
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V 	 V 	
7 

V 	
.AnnEo2reA/5 is the true photostat 

copy of the repatriation order 

dated 50296 

V That consequent upon her repatriation 

to the parent Department the applicant 

reported for duty to the Central 

Social Welfare Board l, New Delhi. on 

after handing over the charges 

on 596 	
V 

Annexure-'A/6 is the true copy of the 

joining report dated 1446. 

Annemre.'iA/7 is the copy of the charge 

. ReportJ  

That on receipt of the joining Report 

Central Scxial Welfare Board issued an 

office 

(SB) dated 19296 stating that the 

applicant after ,  handing. over bar charges 

on 56 the appli.cart deemed to 

'äoritirnIe to be posted as A.P.O.: in the 

Naniptxr State Board till. any specific 

order is issued in this regard. Acccrd- 

ugly the applicant came back to Manipur 

and reported foI duty to the Inipur 

State Soocial Welfare Idvisory Boaz'd: 

I rphal 

oontd,p/8 
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.Anne*ue"A/8 is the true copy of the 

Memorandum dated 192,96 

That the Central Social Welfare Board, 

New Delhi by its Memorandum dated 192 

statad that the applicants journey to 

Dihi to report for duty is illegal 

as there is no instruction to report 

to Central Social Welfare Board, Delhi 

and as such her jzrney period, that 

is, from 5)296 (the date on which she 

reported for duty at Delhi) to (the 

date on which she reported for duty 

at )Ianipur 3tate Social Welfare Mvisory 

Board,i*iaa) be tkken as the period 

of absence; She was directed to submit 

leave application for the above period 

to the State Board. 

That the applicant submitted a 

representation on I 2396 to the 

Chairman, Central Social Welfare Board, 

New Delhi to review the Memorandum 

dated 1912.96 with a request to allow 

her to enjoy TA/DA and not to press 

her to submit laaVd application seeking 

leave of absence from 502.6 to 8.3.96 

as the said period was spent by her 

on transit as on duty as per the Order 

of repatriation. 

contd. .p/9 



Annexure-A/9 is the true copy of the 

representation dated 12•3J96 

That the Ciairan, Menipur State Social 

Welfare .Adviory Board, Imphal in 

pursuance . of Cetitral Social Welfare 

Board , New Delhi letter N41-'3/0/78/ 

Ad/SBAdn* dated 896 jssued an 

Office New. Nà.4./EIJ68"89/94 dated 

2746 direti.g the applicant to 

submit leave application for the 

period from 6.2.96 to 743.496 for onward 

transmissiOn to the Central Social 

Welfare Board, New DeIhUL 

Anne.xure-AtiO is the true copy of the 

Of fici Memorandum dated 

That in r pOflSø to the Otfic* e. 

the applicant submitted 

a representation on 1696 explaining 

the circutances under which the 

applicant was unable to submit leave 

application but requested the Chairman, 

Manipur State Social Welfare Advisory 

Board not to press to submit leave 

cantd. .p/1O 
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application and to take up her case 

With the Central Social Welfare B5y4 

so that theperiod from 626 to 736 

may be allowed to be treated as on 

duty. But is was of no effect, 

Anroxure-A/1 I is . the copy of the 

representation dated I6%96 

(K) 	That since the matter remain unsolved 

by the Central Social Welfare Board., 

New Delhi the monthly pay of the 

applicant have not been released with 

with effect from. 1,32J96 till todayJ. 

?. Reliet(s) sou.t 

(i) 	That the Memorandum NoAi.'3,WO/78iu.Adim 

(SB) dated the 19.296 dictating the 

applicant to submit leave application 

for the period from 6296 to 70.96 

• treating the said period which was 

pent by the applicant on j.ourney 

for reporting ;to Central Social Welfare 

Board a absent and thus debaring the 

applicant from claiming TA/DA is to be 

set aside being illegal,violátive of 

I service Rules and thus unconditional 

contd. •.p/I t 
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Il a* 

(rI) 	That, the reppondents be directed to 

issue a specific as contained in the 

1iernorandum of 19.6 so as to treat 

the period from 626 to 736 spent 

on transit as on duty thereby allo4ng 

the applicant to claim Th/DA 

GROUND.S 

(A) 	That aonsequent upon the expiry of the 

term of deputation as Secretary, 

Manipur State Social Welfare Advisory 

Board and/or on the repatriation the 

services of the applicant as Assistant 

Project Officer to her parent Depart-

ment, that is, Central Social Welfare 

3oar8 New Delhi it is reciuired and 

essential for the petitioner to join 

or report for duty to Central Social 

Welfare Board, New Delhi as neither. the 

-. letter N 	42/i2/94-Sdbr' issued 

by the Cez ral 5j0j  Welfare Board, 

Now Delhi on .19296 Mneore-A/ 

nor the order No/tp78-SB(pt'-XI)/89,90/ 

95 dated. 56 (Anrzere-A/ ) issued 

by the Manipur Sate Social Weltare 

Advisory Board, Iwphal indicated the 

contd .p/I2 
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%0 

place of posting of the applicant as 

• A.P.O, At the same time the applicant 

'' never posted as A.P.O. in Manipur 

prior to her deputation as Seoetary, 

riipur State Social Welfare Advisory 

Board, Ihal 

(s) 	That in compliance with the order of 

t6e State. Board dated 526 the appli-

cant have been relieved of the charges/ 

post Of Secretary., Nanipur State Social 

Welfare Advisory Board,. Imphal just. 

after handing over and taking over the 

Charges by ,  signing the .R,i.X On 

5296 between the applicant and 

.SatJ,K.Sanetombi Jait Devi. After 

such oompletion of handing over and 

taking over the charges of Secretary, 

State Board the applicant have no post 

to continue or have no right to continue 

as A.P.O. in the State Board, Nanipur. 

-Therefore, the applicant have to repert 

for duty to the Central Social Welfare 

Boar4, New DeThj 4  

(C) 	*at,a the -applicant was never been 

poited jo A.P.O. prior or subsequent 

con1xi,,p/1 3 



13a. 

to the deputation as Secretary, Max4pur 

Board, the applicant after handing over 

and taking: over the Charges of Secretary 

on 5 0 2.96 tki it cannot be taken m 

F'y a.4- 	•' 

applicant continued to be posted as 

LP.O. in Manipur Board in the absence 

of any specific or speaking order of 

posting.4  The memorandum No.*3/WO/ 

78.Adnii(SB) dated 19j6 (AnexurewA/ ) 

proves it. Therefore, reporting or 

joining by the applicant as A.O. - 

to Central Social Welfare Board,. New 

Delhi is not only justified and thus 

entitled to claim TA/D' but also the 

period from 626 to 7..96 can, not 

be treated as. abaent. She need not 

submit leave application. 

(D) 	That the applicant have been 

repatriated with effect from 526 

to her parent Department. She requires 

to report for duty to Central Social 

We'fare Board, New Delhir4 To compel 

her to submit lóave application is  

unreasonable, unjustified and illegal 

afld .iiolative of Joining Time Rules 

contd..]/1 4 

12 
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and as such the imp!agned Memorafldum 

dated 19296 is liable to be set aside 

	

(E) 	That the actions of the respondent 

i's one sided ad arbitrary It is 

to the detriment of the applicant1 

	

• (F).. 	That the Office Memoraum dated 196 

made it clear that for allong the 

applicant to continue as A.P.,O* in the 

Mnipur State Board the Central Social 

Welfare Board needs to issue a specific 

speaking order. Therefore the 

Memorandum dated 19a096 is liable 

to be set aside , 41
1
1 . -  

(G) 	That by virtue of the illegal 

emorandüm Of 19296 the applicant 

is  not in receipt of her monthly salary,' 

pay with effect from 196 till today. 

S4UCh illegal cdir is liable to be 

quashed. 

	

(H) 	That consequent upon her repatriation 

she reported for duty in the office of 

the Central $ocal Welfare Board, 
• 	 New DOihi as per the provisions of 

the Service Rules in force and thereafter 

to the Ilanipur State Social Welfare 

contd.4p/1 5 



IV 

Advisory Board,, laphal in the light of 

the impugned order 'dated .19.246. 

In other wordS after her repatriation 

she have been serving as A.P.O. under. 

the Central Social Welfare Boá.rd till, 

today. However,, the applicant have 

been deated her pay/salary with effect 

from 126 till, today thought pay has 

already accrued. The right to receive 

the pay becomes fundamental right. 

Hence,' the Memorandum of 1962096 is 

illegal.' 

(I) 	That the applicant has the legal right 

to recover her pay/back wages as the 

right to receive it becomes, fundamental 

riht. 

ai. Interim Order' 

if iraye4 for: 

Pending final disposal/decision on the 

• 	' 	 , application the applicant seeks issue-i 

(a)dire'ct the respondents to 

release monthly pay for the period 

from 62,i96 till date as the said 

impugned order was passed without 

contd.0.p/16 
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considering the relative positions 

of the applicant prior or subsequent 

to the impugned ordeiJ 

0 Details of the remedies 

ediausted,; 

The application/representation submitted 

on 1236 and 16.5.96 are still, left 

tàattendedI 

•iO.ttér not pending 

*ithout any other Court eto.: 

Te applicant declares that the 

matter regaring which this application 

has been made is not pending before 

any other authority or any other 

Bench of the Tribunal. 

11,tParticulárs of Baflk Drattf 

Postal order in respeót of 

the Application Fee'; .• i . //' 

• 	. 	. 	 .2 / 

12tails ótlxex:'  

index in duplicate containing the 

details of the douments to be relied 

upon is enclosed. 

13. 	otciosures: 

3 

con td. .ipfl 7 



I Kum.Ningthoujam Karn. a Devi daughter of late 

N.Ningtbot& Singh aged about 49 years and 8nionths working 

as Assistant Project Officer in the Central Social 

Veltaro Baord, New Delhi at present posted in the 

Manipur State Sccial Weltare Advisory Boaril, Imphal 

a resident of Lilong Bazar, Vanipur do hereby verity 

that the cntents from I to 13 are true to my personal 

knowledge and luSt and that I have not suppressed 

any material tact.. 	. 

Signatureot the 
Applicent. 

Date  
- 
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Alt- 

/ 	
TWCflNTRALOCIALTFTnQ 

To1cgr 	: 	 . 	 . 	

Jvan Deep;. 
Sansad Tnr 
New Delhi_fl 0001.. 

No 	

Dated. 26,7.1982 

FFTCE ORDER 

• . 	
The following Welfare Officers in. the scale of pay of 

.550-25-750-E1330_900 arc promoted to the pootaof Aucjatt Project 
Officer in the scale of 

until fu thor ordor. The Promotio ord8r 
a 

tho 	 s 4P0 will tak effect fr ato of th a Uptjo of duty as Aooiathnt Project Officer, The 
• 	postjn3 of the Officer8 aa 	 be as fOil01:!5 	 ...:. 

which attached 	
. hich posod as  

as Welf0 Officer Assjett Project 
Qffj•  1 	ShrjM.0 Saxo. 	- 	 Prado 	. . :Gujat St. Suniti 	lVast 	Madhya Pradoh 	. . Sj S .fl. Vi nwnknrma

. 	Mdhy Pradoh 	: 	}Iaryana 4 	Sj V.V. P±l1aj 	 Maharaghtra 	. . 	
Maharashtr 5 	Smt, A. Rathn 	. 	. . 	Karhatn] 	. . . 5. 5 

 Tarnilnadu 
Kth.3ipra Chattorjoo 	West Dongal . 	

. . 

5. 

 Ben. Snit. T. Parvathy 	 Kornia 	. . 	Tmiindu Shrj A. Anbarasu 	. 	Tamilnadu 	 Tamj1nd • • 	Kurn. N. Kamala Devi 	Mip' 	S 	
Mnipur 	-' 

	

.5... 	
. 	 S 	

S 
( T.N, SRIVASTAVA ) 	: 
EXECUTIVE DIRECTOR 	• 	.. 

Shri/Smt/Kurn 

.5 



/ 	
) -/LLc 

ANNEXOU -A/L. 

THE CENTRAL SOC IAU WELFARE BOARD 

EEVAN DEEP, SANSAD MARG, 
/ 	 NEW DELHI-hO 001, 

/ 

Tclegram 
'SANGHASEVM, NEW DELHI NO. F 

• 5- 1/7 6-Adm, (. Adm4) 	 Dated; 	— 

OFFICE ORDER 

The following Officer has been confirmed and 
appointed subs tantiXely to the post indicated below in 
accordance with the instructions contained in the Govt, 
of India,Minist, of Personnel, Public Grievances and 
Pension (Departme 	of'personnei and Training) O.M. No, 
180011/1/86_EStt(D) dated the 28th March, 198 : 

No 	Post 	
WoPointed substantiyely 

1, 	Assjstant Rs.200Q6Q_23OO. 	1, Kum, N. Kamaja Devi Project 	 'EB-75..3200.., 
Officer 	 100-3500 

• _•_._ 	•_._._._. _c_. . 

(Kus 	SGH) 
EXECUTIVE DIRECTOR 

I'Zum. N. Karnala Dcvi, 
Manipur State Soci.aJ. 
Welfare Advisory Board, 	

•1 

Copy. to 	1. I.F.A. 	24 P.& ,O, 

to Executive Director, CSWB 
P.S. to Chairman, csw' 
Personai files of all concerned Offcers 

0 ,  

DEPUTY . DIEiOR(SB Idm,) 
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IST3 ADANNXURE r/3 

Tjea- 	
NGASEVA 

TA f RLJ 	. 
- - - 

. 	 - 	

-12, TJ3i ITU1 1 \L A 71 SOH 3F i I 	 N DELHI 	110 I6 
. 	 . 	

. 0 ••••• 	 '••. ¼. 
	 . 	

. 	 . 	 . 

NOF 2-1 /%6s 3• 	

DATED 2+o1992 
- 	 , 

. 	.. . 	
: 	: 	• 	:. 	• 	. 	. 	 . 	

.:• 	
( J (/ 	 . 	

: 	• 	• 
The fo11oj0 fle!c 

Off1s3r 
tr2n'etr 1 nr 

COSted to th 	
+3te Eards 1ndicate aolt 

t3 r rn5 	d r 

, CajUmn 4 wt 	mmedi:e 	
fot and until Jfter 

Orc! 	1e 

Cflcerned 

°fficers ar directed to reoort for dtty t the 
	j :mafl / 

Aarnnstrt 	
'elfr 	

dvisor Board t 	
they ar 

osteJ1mrndiat 	
atc beino relieved by the eSectve (baai/ 

Admlnistrat 	Stt€ Board 

: NQ 	NAT Ic'1j , 	
Li-o CF I  

• 	 - 	 - 	

_; - -- --.------ 

- .

• 7 7 7 	 -•---. 	• - 	 - S- 	 - 	- • - -. -• 	-- 

1, 	B 	

Andr Prade3h State Socal 
. 	1Sstt 	

OjCC 	

so1 1j{r Ari 	Board, 

0f'cer 	

H NO 34/54/, 	CO 

	

•2.;Sh.VL Pa1arj 	
Trnjjtiu  aJdr) 	

-do 	 - 	
0 

, 
0fficer - 

ice v.  

K Ro 	

We3 Eena3i Assarn St3te Sjcia IveLfare 
4elfare 	

dvisory 	
3rd Fak Chandra Rja 	
Bazar C 4S 	

Umalfl 	t 	 uhatihc, 	UtJrI 	
Eiha State S131 	

lfre 
vl'Yeifare OTfic_r 	

BD]d Batrci N.9/A_ 
- 

1, Pura 	S2ChiVa UM 	
tna 

	

U,A, Bhor 	
'rar3sr 	

Cujarat tate Soa 	e 1 fr 
Asgtt rrOJCb 	

Adv tOf SoJid 2!, 	
h1 k Noar 

Officer 	

SOCiety 	er Bhatt, , Roaj 	med1oad- S 
WeJfa 	f- 

Sh S S, Bon 
ejfare U41 ar 	 - 

m 	 I 	
I 

St Mr/a,,CD 
CfflCGr 

.• -ø,- ; •. 	- 	• - 	- 	
0 Sh N 	Jd 	

1stra 	
-do- 

- 	

(' •) 

Srnt 3 sh) 
S 	

-do- 
ri astava , -e Lf- 

U" • 	0 	
• :, 	• 	• 	 0 	

ç0 

- 	- * 

_ 



I 

JlP 

12., .Sh.M,N. Ans'j, 
Weife Officer 

13 	ShS..L. hri 3O  

14, ShA Y Srrn, 
'Iei.reOffjce 

( I 

- ry;a nj 3te SoCil "ire 
Advisory !o-.rd. OO 37-8?, 

:.Cjnem a 
Of !7 D 
H' 

H 

HjflChC "L Prdesh tte 3ocj I 
We;lf3re Advisory Eiord, S3oeun 
SootRo3d , Soian, Nimch 
Prdesh 

.15 S Rjasthan 	Jamu' & i<shmir St.te S0çj1 Vef*re 	 t1fJe A - visrt 9rd 
SocrctRrlt, Srin.qr 

-.2- 

1 

II Smt Gro 	ni 
Dhjn' 

-. OjJj 	,Jfiicer 

sh 

I . Punjb 

Prdesh 

16. 5 h.G';'Lfy1ureh; 
Atr; ?roect 

Andhr Katn3t.ka 	St',te 	Soc'1iL Welfere Pr2desh Advisory 	58, 	II ivlein, ficer 
 '1 Y3 1 1kv 	1, 	na 	lore -560 003  

17, SrnL 	il3tvkerp. YflLlflCC'. 
•• . 

Pr'ject 0 1 icer 

8. Sh A .  Kurran, }erla 
WeLf.sre Officer 

 

-3c- 

19 ' r1 - u -do- We1rr 	fccr 

20. Sh 	ft1 A 	jhhnn, 	Tniln dL Ker'la St 	poial Welfre 
• L- t . 	 roject 

Officer 
'. Advigor 	Bo.r; 

TCNo.9/Lc?5asthem3naain 
/ Junction, 	fr1ndrurn-jO 

 Th C 	5bt1 LLhi0 0 HI -' 

We1fre Cffcer 

 Srnt 	Prjtibria 

. 

Rrp3tk I' 
• .Suie 	

. 

-Do.- 
ft 	

. 

23 Sh fl 	tute, wirshtr i 	 yDrosi Sttp SciI f 	re  Cf 	ci 1fr 	 8oard 
Ch3r'tv 	-ojd, 	Civil 
Ljë,' 	hooi, 

24 Smt 	r u n i ma Crt Utt t 

re Officer 
 

.3/- 

k ' : 	.••... 	 - 

r 

p. 

F. 
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1__J.. 

- 

25. Sh N 	V3ve3 
'Astt riec+ 

jrt t Drht - 	State 	Soci 	l 'elf3re 
tJrficr rv 	or 	ht 	OhRmbers, 

ittt lo:, 	Strt, Dana 
Bcmblay9 

26 	Sh 0 B Tr: :ri ( U,J3rt 
t 	1 I 

Wo1f3r 	Oficr H Ci 
I 

S 	K B 	Sh3ryi3 , 
Welf3re Officer 

u ' 	Ljio F3trn 3r1 h 
Welfare tOlficor  -  rcesh 

29 	Sh 	Ri Uttr 
Wt-fre 	Ofi'00r -c- 

30 	Snt 	thuni 
olte, 	'stb 

1zorn Mniur Stt 	DoclL 	'elfre 
, 	Project Officer 

dvis 	bra, 	2ona Baz3r, T 	 03l. 

31 	Sh S Rr Chuhu 'I 	t 
'Je1jrp 	Yfi0r B 	•tAll 

32, 	b S 
tk.sstt. 	Project 
Officer 

JO 

• 
33 

- 	•. 	 - 
SF ,W4 I 	SlflClh, 	Al' 	1Ou r fJ0je (jffjAc .2r  

I "c 
3A 	mL 	C 	inh- 

'sstt. 	Project 
Officer 0 

35 3}- J 	ond 3 1, 
Ast, 	Project i3enai 
Officer 

36. Sh Sush1t4L west 
C 1- nj, 	Welfiro Bnqal 

- Of1ce! 	I 

37 Yum 	Rite Wj1, rh 
Wilfre Of4c:r 

J 	
H S'1 	H 	5 	Ch'1j 	/ 

- 
Gujrjt' •4-•• 	.• /4 	• 	I. 	-. 1st - 

Project officer 

39 Sh P 	Pr3kh, Kirn3tjk3 
Asstt 	Pjct 
Officer 	-.4 - -- 

0. 	f 	- 	• 
:-'

-16 •00 - 
41  

• 0 - 	-, 
0 - 

0 
S O 

- 

1 04 A 

MO.JlOy3Stt Sojl W-lfere 
Advisory )o-ird -  'Thüie Cottaqe, 
Lumm3l.vrje, L3 itumkhr h, Shj 1 lona 

nd Stt. Scji 1iV'1fjre 
M Vls 	y '.3 - 3rd , 	ohir'ia , i'tLca land 

Ori'ss•3ttc 
•dvi;2ry F3oird, S.m j J 	Yan 
Bhmvn, A/64, -Nyav -jjjj, 

44 

• 0 	 - 

dsJisry- 3or1, 	-othi 	No.63/I8... 
A, .c3ndi-rh 

• 	0 

'Rjath.3n 

- 	- 	 - 

fi  

Advisory 
Stte C i,.3 L

W1fre 
L3-nrd; S3w3j Jai S1h 

'HiahJ.)y, i3iP.-t-, 	j-'ij.our 

• -dO-- 	 • 	 0 •  

.4 	00• 
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45, S 	r( r  

1fç -' ichr 

:J.ni 
it1f3 je  

47 	h 	 "1c'rl 	1 
-1 1C:r 

•1•IU•.1 t_ ! 

• 	.. 	- t 

Cuj-ir•-I 

Ot O ,  

• 	'nd.emn 	Iicb 	Is 1nds 
n"ILU

:IO ifre Adviory 
?ort. .3rd, 	Bi-iir 

- r 

• 	. .Aj:ji 	
Pr3cJesh Stite 

4 1- 	A-\ 
3rd, 	- 	 1 

• SCrt1r3 4 L, 
Aruq3ch.) 1 	PrAdesh .• - 

- 	 . .Lk9had•;. 	Le 	5J 	j.: 	
eIare Advisor n rd , 	r. t hv Is1 mds 	(Yj5) Cochin 	Kerajj 

r5ontd 

, 	- 

I 
/ - 

• 2 3 0__ - -S  .4 . ----- 

0, Sh Vj  J 
•5•_ .  -_-----•---•-•--• .5- 

	 ______ 

lfre fr : - t 	1 
oorj 	e 	i 	Ji Sn h 

4I.  / 	i 	i 	Pry 	J', 	ui 
Pawn n COr 

c 	1 Vei- ficr - 	)- I  

42. Sh D P -ijr1 I 'I 

V101 farE O flC r 
host 

I 
 T Kiburl 3 	t 	 lfre 

I 	 n 

AN Ti: 

43 	Sb D S M I a d 
Ast project Pd 

Ltjr 	Pr: 	c -  )ci1 Oicer W1f'.)r 	Adv. 	ory 	 ri 
• 	

Ka13 	 6 

S 
Nar, 	Ltc1novj 	. 

P' t r  14 

-d 

W2St Benoi 1 Ste Socj. 
e1f-e :Ji9ory board, I1-A, 

tirj GJ.ljb street, C)1cutt16 ¶ 	
8. C 4 Dev 

1fr$ 0fc 
••••••••••••••• 

A9 wSh:n8,N 4 AMjjhjj  

•. 	• 	• 	••. 

50 Kum 

hJttJrhry 
if 3 ro 	' f Wr 0 • 	0 • 

5. Sh V ' 
si:t 

°ffc&r 	0• 

' 	52, ShL) 	C-jLfllc 
W !fj:r 

J  
' t99tj 	Proart 

0ff1cr4 	! 

-'' 	- 	•0 
0 	•. . •'.:' 0 •  

54 
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p!• 
,cr 

)r1Ss - 
—ci 	• 	0 

-do- 
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•1• 

iqp 

• 	 -- ----- 	 ___ ______ 

urn N 1<3 1a 	 niu 
' - .9S 	irOjoc 
Officer 

56. Sh ..S . P. Muh'je: 	i:t 
Veifr. f.Cicer 	 I 

Mjz-1Stt 	cjeJ 	1fa 13 

vis  

57.. Sh.P.G. : d d -'. 
'- sstt ?ro5ct 

• 	. Officer 

sstt . r1cct 

59 Sh N 
• 	Welfer'. 	r 

6O Snit..0 ,R jaOu bc 	fl:j 

• 	Ye1.f.; 
 

Clf 	i 

rl 

L .  -. 	• -. 

Il3nds 

Ka'rn t.i I( 

1 / I 
rr , Anne  

) 

-do-- 

- C )- 
2nd-: sh 

-risa 	•Pod -: 	. 	t' te 3eci 1. 

C ITC .: ;kJ'..S 	•cj rc 
27 (LJr tj) 	I r 31i, Ro1J 

2OC  

63. Sh,S .K. [ejaj, 	 Chndj.-irh L3te Socie 	 C 
Officer 	. 	 Advisory. 3oard 	J(:rjn 	;et. ;. 

wld:nc, 
Chmdia.3r.h-6O OIL 

No f ors-rtitjs in this ro 	JiLl b? e nter 
•.NoflLc pj.3 fl0  e. of bhesC ordcrs will leH to di';ciii.: - ; 

Trmsfer TA and joiina time ismissih1e toLl L 
Officers 

( 	L\ 	B 	r4 
D 'F DLtC CR S.B  

All Concerned O±fjc' 

rn/dmrtstr3tor 
CQP' TO: 	ArcThr 	r 	j'.rt, H3 rv'  

Prr'Yi, J 	 —i , r3rr 	 -b 

, '•_._t_*._•_ 	& 	U 	£3'h ' 	3 , 	( 

fl COC. • 	• ru-r. . 	,.• 
Cu') 	 - 	 t3r 	 'SC%) 	Z'r -fl , 	 l!) 	, 

S 

61. SM.S,Pi1v1 
•Kumr  

L Officer 

62,Smt .S.L.1vLl!j0 
lsstt, Pro:ct 

Officer 

p. 
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ftIi90 1i1eNj0l/9HX't,Adfl1flo 

ra 
T!qap 	SNGHASEV 

E 	 7i37 

THE CENTRAL SOCtAL WELFARE BOARD 
I 	 R1 

12 	 o 	o 	 110016 
AMAJ KALYAN SH/ N 

S 	i2 	lnstitutio J Area 	South of 	New Delhi 110016 

I  

IT 	2611e 1992, Da ed 

.Conseauent upon her 	
Dèvi, Asstt0Project Officer, Mi 1zorarn stzte Social Welfare Adviorv Board, is appointed 

as 	ctaryianjpür State.Socjal WelfareAdvisory Board,we0f,,i2.19r7 
of 	ix months, in first instance on deoutatjon 

basison usual Terms and COnitjofl5.f foreigen service 	'ncied as 	 11  from .tii 	to time by Goverri-nent of Indi. 

The other mattrs if any flotcoverpd in th1 	office order i,Knal 	Dev; 	will be governed by 	he Rui,-s/Bye Laws Of the Central OCI 	 Eoard 	The appoinent 	ou1d he effetjve from the  date 	be'taices over the charge of the post0 

This issues with the approva1of Competn 	Authority 0  

j 
( 

Kl1n. I I<rn,1 - 

ASstt t Officer, 	

• 

Welfae.Advior j Board, 

Id- 



- 	ANt4EXJ RE Afy- 
220 6 & 22035 

CRAM : RAJKALYAN 

ICA 

	

' 	MAMPUR STATE SO( AL WELFARE 
• 	) imTisqnw •:wuw 

I'AONA BAZAR, IMP! IAL 

.................................................................................................... 
ORDERS By TEM cwi R 

a the 5th February,  

• 	No2/lfl 	iij/8co/5In. puz-sue zi.ce of the 
• 	letter, no.r.I$L4-2/12A4--6B-Admn dtd0 1916 from the 

Daputy Director e  C 	BNew Deihi e  Mm. N. Kala 
• 	

Dâi 9  Secretary Menipur State Social Welfare Mvisory 
Bcard,Iphal is repatriated to her parent L)epartinent 

with irmedinte effect 

	

Futher 	R.K.Sariatombi Devi Weare Officer 
is to take over the charge of Seèretary, in addition to 
her normal duties until further órer3 

	

• 	 (R0K0 	gbi Sorothi Devi), 
Chair. 

Moo02/li8B(Ptii)/89-9O/95 Dated 5'296 

Qciy to 1 1) The Chaintian COS.aOQNw Delhi ±or favour 
of kind information and neceary action0 

• 	 2) The Deputy Director(SB 	).C.30F3.,Now Delhi 
this has a reference to her lter N00F0162/12/ 

	

• 	 94SB4mn dtd. 1'196 
• 	 31 The1QiSioner(SW)GOvt6 o f kizz1pur,Dphal0 

• 	• 4J The Director(SW) e  Govt )f 
iqu. N. Kamala Devi, .Secretary, state Eord D  
she has to hand over the charge of Secretary to  
R,K, Sanati Devi 0  welfare Officer0 

• 	 6) Smt0 R.K. Sanatcbi DeVi ', welfare Officer, 
State Board0 

• 	• 	 7) The Accountant s  State Board0 

	

• 	 • 	 • 	

• 

 

8) The Relevant File0 

' 



(3 ,F 
---, 	2 i• 

/ 

7 

2 	C 	

2 

i) 	 //L/ 	J( -Z - 

PLI  

/ 

A 

1 	 / 



I 

..-..... 

/ 

	 414liE ORE. 
- 

3 

O TArsir or 
H 	

H I 

° o1 	1re Adv isoy Bpdrd Imhj1 

Signature of 	c1vc4 Oçcr.  
• amai a -. iv j 

retary 	Si3 
/ 

Siaior 	Jrrjoh 

	

5-2- 	 IvGuavo äd0 	
a;Ioc 	 evj)e1fre 

*  

for which rcsr-'nbiJu 	
Ufficor

y i.acepted by 

	

reas ry 	 he ocr roeiving cbrrgt ba1ancs_ 	 . 

Opium 	 • 
ai 	yirtcb Eisç ande;;g 

TH -- —-
Das o: Tcisury Baances 

—- — ---- '--------------- 

— -- Under oub1 	Wi 	In 	ToaJ iockj 	T. reasurcrI Trej I 31 Rs. 10,000 — 
I I 000 	— — . 

500 

H cE. • .. 2- 	— — 

rupm — 	 I I :, 	 . 	
• •: 

Flail 	. 	--- 	— 	

. 	 • 	. Qurrtcr,,  

• 	 ____ 

'CL 	e ca 	r 	tuir t e 	dil 	ce 5 vJ 1r 

	

3Urur 	'I 	ny dct 	0 n ;. 	or 	nc4 or 	b thow0 in this 

Co0  

• 	• 	

•. 

11r• ______ 



	

30 	"ANNEXURE A(? / 	

- 	
UR 

'tlIç:I,n: ;ANGHAS VA' 

	

Tfl 	t11 ZIM 

THE CENTRAL SOCIAL WELFARE BARD 

	

Pfli 	TT PT 
T'-12, 	zr;T-f tftr, rr' 	k ftc 	to ao, 1 fti'!-1]OOiG 

SAM/I J KALYAN BIIAVAN 
8-12, Inctiiutjonuj Ajo, South of I. I, T., Now D'jlhi-1 1(1016 

O  File 	 (Se) 	. 

EiO)Rf\ N DU(1 

	

refprrjce 	:o 	Kum.K,iuj0 	Devi, 	AP.3' (Joinin 	eooct cIa Led 	1/2/1996 , the ufloer&qI)ed 
is di rected Lo 	Ilform t:hat v.de th s 	oftice 	.lette: dated 	

w.s asked to hndover chrqe 
of Secretary to Shl L.SanLonibj Devi, ("elfre Of ficet, 
and t1ere wc -. 	no r:r 	hol 	o 	oi n Central Board. 	State BOC:d 	n its order dat(3 
f/2/J96. has reI:Lrj,ited her to her' parent 	Dcr.rt 	 & 
:ileflt dS A.P.O. but she has not been 	relieved by 

	

:*.he1t1 tO join CnLral 	Board. 	Hence, 	after handii10 .;.overchrq 	of Secretary, Kurn. Kanila 	DevI, 	A P. 0. , 	P 
con inuestoh posted as A.P.O. in M en i P r STate 
Board :i3.l any specific order - is 	issued 	.n 	t1ii • 	 .-,----. -j 

'cecarcl. 	- 

	

It may be noted that no TP./DA shal] 	be paid 
tO her for her Vi.sft to Delhi and she shou]d app'y 

	

• to the state f3od for leave for the 	iaId pt- iod 
of absence from St .e Board. 

• 	
. 

(R0NILA C!OPR1.) 
DEPIry DIRECTOR (SB  

m.Kaml 	Devj, 	- 
APO 

.. 
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Thc Chain 
Central socil 1 c1fro L30 
SkJ L(a1ycn '11a van g  
'4 	I:StitUt1Cfl1 rcc 9  

SOUL 	Q 	.LoJ.eTo. 

:t r)ethi_iiQ160 

I1rouçjh Propr Uhanc10 

Ceni:ral. ccia1 	lf3rc Eoari'c .ccrardu 
:b.13/e/7cfdmn() dtd0 th 3.9th 1 -cb.1996, ' 

Sub 	Vray;r for issu 'ad of •spccif!c ordor 

Madam s  

In invitinçj a rcfcrc-ncc- tory rc.!)roscntitior1 dated 
20296 rcquestiftj to' rcvicw Ccitral Social .elf2rc [bardo 

morandu; of cvr. number datod:19th F• 	as rcfcrcc to 
above I h:1vc the honour to 63y '!hat- 

• 	2 	i1 I v:3 serving as Aosistant .ojcct fficcr under 
Central Social .elfar [ioard and o - tcd at !.zora:i I was 

3•ve- 	serve s Sccrc-tary, 	nipur tat 	ocia1 ':cJ fare 

• 

	

	Advisory: Bard 9  imphal on deputation v.ith cffcct from 11.1292 
tO 10.12.9.5 for a pericd/ten of three- years vide Central 
Social 	lfaro Lird's Crdor :b,F.142/92:— 8Ad;:n0 datc-1 

26,JLi992 Annc-xuro I is the true COPY of the order d0tcdJy't 
w. 

3. 	Qn the expiry of ny tc of deputation as nccrctary to 

thManipur State Social clfare Mvisory Eojrd on 101295 

• 	the Chairorson 	anipur StateSocal: txlfare Advisory iard 

undc' letter 	.2/1/78- 1G(P.ii)0- 9-90/9 ctd0 211295 nado 

a requcsc to thc Ccntral Socia1c1farc i.rd c..ithcr to e 'tend ti ll 

y tcr o ie-puta4icn s SccrL1ry  or to c:cc to the aLoor- 
I 	 • 	 •. 	 S  

ption of my sy,icc as Secrd-ty 'to ,tafl1r:ur State Socicl 

clare dviory 	arJ, I hJuo copy c ti roqucot 

letter ditec 21,129 is at nhurcJI 	 $ 

4 	Cocrt:al Socidi 'clfae Brd r j.Jbi Julc corunica- 

• 	t1fl( CCflt3l :50a1 ?,?lfare rc,ards uabiity to açrce wlth ' 

the- proposal of the Chia 	JniFJr St-to ocia1 y.lfare 

Advisory Lard either for extension of my tcin of deputation 

or absorption as Secretciry ;  a:Jr .tac oard dircctcd mc 

to hand ovcr the charQes of SeCrct3rY to s:t, 5aratcLti rjovi. 

el±are Officernipur State -Ward, Ipha1 vidc lcttc'r 	F. 

• 	i42!2/94—SL3.1%dfl3 dated 19th cn i9)6 . cony of which-is 

anclosed s icxuriI1. / 	 - 	• 

Con t(1/1—. 
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5 In pursuance of the above 1cttbr. dated 19L96 Chairman, 
1;'n1J)Ur State Socijl 	1fare Adviso 	ioard i;ue! on order 
being dated 5th Feb 	1996 effec- 
ting repatriation of my service as A.P.U. to thc 	prunt 	ptt0, 
that is, Central Social Welfare ward 'ith immediate cffcct0 

The order further directed me to hand over the charcje 
of

, 
 Secretary, anipur State Social clfare [bard to Sit. 

R.K. Sana -tombi Devi, v:elfarc Officcr to .Thom also directed to 
take over the charge of Secretary. The copy of the order dated 
5.296 is at Annexure-IV. 

In compliance wit;'. the order dated the 5th Feb 1996 handing 
over and taking over tho of the chaes bet,'een myself and Srnt. 
R0K. Sanatombi Dcvi hav been coplted by SiCr.fl the 	3X 
T.R01 both by, me and S1t, u.K. Sanatômbi Dcvi on 5.296 and thus 
I have'been relieved of the ost/cháres. of Secretary, Lnipur 
State Social Welfare Advisory oardjiiir;ha1 w.e.f. 5.2.96 
photocopy of the T.i'LI is a s at An nexureV. 

7.. As I have been repatriated to 	parent Department by the 
the Orddr dated th Feb. '96 and relieved of the chtrcjcs/post 

of Secr-tary, ianipur State Social, welfare idviory Loard by 
sigrangthc 	Cess-ary T.R.1 I have : s u~nl` tted ifl'/ joining report 
as A.PQ0 to the office of the Ccntal Social 	Ifdre J3card, 
Nw Delhi on 1402.96. copy at Annexure-,I is enclosed for 
reference, 	 ' 

8. 	On receipt of ry joinirg.reportCe:tral oial elfare 
ard to nry utter. surprise served arLof'fice cnordum b. F. 

1-3/W0/78..Admn(S0) dated l92.96(Anrurc-i) Stdtino that the 
Central Social 	lbard while 	uir'i ts rder/letter 
dated 19.196 no instructica was gir to me to join Central 
Socia) 3e1fare i3odrd and the State ibard by , 	order of 	2-96 
rcpatriatea me but not re1eved of jb enable he to Join Central 
l3oard 2  and as such conscquorit upon 'harch.ng o'cr tx charges 
of Secretary it shall be taken that I COntiCJG to be posted as 
A9P,00 in Mnipur State Board till'.a ycpccific. order is issued 
in the regard, 

() d/--. 03 

' 	 I 
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Further the 	norandum of 19026 states that I should apply 
to the Statoard for leave for the period from 5296 to 7,395 

considering this period as my period of absence froni the state 
Board and I shall not be entitled, to clair. TA/Ct though I have 
reported for duty to Central Social Velfare Board, Ntw Delhi 
On 142,96 	 . 

90 , rnmediately on 202,96 I have suhnittc.d a representation 
to the Central Social Welfare Board with a recuest to reveiw 
the Memorandum of 19296 but of no.effect till to.day0 epro 
sentation dated 20296 is at Annexure'II, 

100 NbW o  \1hat I want t bring to the notice- of the Central 
Social welfare ard, N Delhi is that - 

Consequent upon the expirof my texm of deçnitation  as 
Secrc-tary, Mani r State Social Velfere- Advisory Board 
andor on the repatriationo,f,my'sdrvice as A.P.O. to my 
parent Department it is required ard essential for me 
to join or repor tomy parent Department i.e. Central 
Social Welfare ard, 	w Delhi asH neither  the letter 
t'b,F0l42/l2/94 BMmn, issued by the Central Social 
welfare Board 9  w Delhi on 191.96 nor the order b. 
2/l/78SE(Ptii) 8990/95 issued by the Manipur State 
Social Welfare Advisory Board on 5.295 Indicated my 

'place-of rosting as AOP00 0  :At the samctiinc I have never 
been posted as A.P.O. inWanipur prior to my deputation 
as Secretary 9  Lanipur State Social 	lfaro Advisory 

In compliance with the order, of the- State Dard dated 
.296 I have been relieved of the charne/post of secrc-

tary, Manipur State Board after handing over and taking 
over the char9es through' or .vide T.R..l dtrJ, 3.2.96 
After completion of handing over and taking over of the 

• cbrges of Secretary 9  State'Thard I have no post to con 
• 

	

	. tinue as A.P.00 in the sta trc ,1. ward  as I have not been 
posted earlier as A.P,O,.in'±he State Eoard, !anipur. • 	' . Therefore .1 have to rcport/jon as AP-oUc to Central 
Board 9 	' 	lhi 0  

As ste-ted above, I have coti 	cn:poste-d as A.P.Q. in 
1eriipUrBoard befo'e "-or p r ior  to the deputation as 
secretary 5  1ripurBoard,'The-reforc, after handing over 
and taking over the. chargesi. of' secretary -Mani.pur Board 
by Smt.0 Sanatombi Devi itcn:,,riot be tker that I have 

• ' ben'conttnued to be poste.dLàs A.P.O  in Maripur State 
Board in the absence of áriY:'specific or speaking order 

• 	 of tranfer'and posting,, 

/ 

, . 

-' 	- 	:. 	•.- 	- 	'--- 	' 	'-' 	--  
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d) On tne facts and clrocumotances oL the case as onurnc-rated 
above my reporting/joining to the Central 	Fdrd as A.P.O. 
is justified and I am entitled to T/DA for 	1;y joining/ • reporting at Central ward, 	iIhi. 

• 	e) I have been repatriated with effect from 5 . 0.9' to my 
parent Department from Y anipux State flzard and relieved 
frcrn the post/charges of Secretary of Manipur ward and 
as such no leave aPp 1icetjon,.hjch is at all not nece- ssary 	can be entertained. Since I have been repatriated 
I have to report for duty to. Central 22&Lard and I 
may not be ccrnpefled to suIit leave application as the 
same may be unreasonable, unjuStified and illigal., 

 Rcesurwming but not adm4tting that Leinorandum  • 	
• 

•/78''Mmn(S3) dated 19-2-96 issued by the Central ward, 
Ne-w Delhi is an order df my Transfer and Posting as A.P.O. 
at State Board, 	Irnphali I have joinod/reiortei for duty 
this 0th day of klarch 1996. 

 thi1e I. 	as working 	Secretary 	ariipur State Social 
• lfare Mviory Board, imphal o 	dep'utatiort. LK. 

Santombi Devi was serving uriderme as ielfare Officer. 
ntR0ic 	Snatornbi 	is still 	lfarc Officer looking 

after th 	charge of Secretary 1/anipur Eard. 	The 	post 
of welfare Officer is lower in rank and status to the 
post of Assistant Project Officer s 	ow I 	rr compelled to 
work under one junior officer thcreby causing in subor- 
dination. immediate appropriateaction is called for, 

Erom th0 above premises I request you to kindly issue specific 
speaking order of my transfer and pcstings AP.O. to 'anipur 
State Board with a speciric arrangement •tht I do not work/serve 

runder one who is junior to inc in rank ?ttU5icufljCd.,jth. 
a prayer o allow me to enjoy or to claim Al ~Yt for my joning/ 

:repOringt'C) Central !ard and thcreaftrtc !;nipur bard on 

transfer and posting as AP,O. orin the alternative to trcat 
the enliro perioa from 6.2,96 to 7,3,96 	.pLrid c deputation 
on the-  fuLl.pa,i which I would have drawhaJ I rn;ained on•duy 
as Sccreiy in lanipur ,  s 	L tate 	.aro i- the 	tisc of justice. 

For which dct of kjndnss Ishall QV•r, pray, 

Yours faithfu1ly 

•— c 	 •' 

* 	 ( 	Kamala Devi •• ) 
1 	 • 	 Asstt, Project Officer.. 

• • nipur State Social. V.Jfare 
the L/L95 	 . 	Advisory BoardLphal, 

j .  

I 



- 	 • 

21OI 	- 35 -  
,RAM 	RAJKALYAN 

/MANIPUR STATE SOCIAL WELFARE 
ADVISORY BOARD 

I'aoniBazxr.I mpha I 

Ref. 

OFFICZ MEMO 	- 

Imphal, the 27th kprjl,1996 

No. 4-3AL/88-89/94 - In pursuance rf,(C.s d.B is letter No, 

F .1 3/WO/78,jflfl,'B .ADt dated 8-496, ii .N .Kinala Devi,A .P .0 

is directed to submit an appllcatjonoj leave to this office 

iuunediately for the period from 6-2-96 to 7-3-6 So asfor onward 
transmission cc the Contral Social:Welfare Board s  New Uelhi since . 

the concerned officer has not yet applied for leave to this office \ 
for the abcve mentioned period. 

(SmtR.K..oncjbi Soroj±ijj 

A 	 Chairman. 
MemoNo. 4/3/L/88-89/94 	i' 	 dated, 27-4-96 
copy to:- 1. The Deputy Director(SB.rnn), 

cWB,New Delhi for lnforuiatjon. 	 -k 
This has a Reference to her letter No.F1-31a01781 f; 
känn,.jn1 dated 8-4-96. 

/7 	 - 

' 2. M.N. Kainala DCvi,ksstt.project Officer concerned 

(teR.K.Ongbi Soroiini 

Chaitrnan 

Ji 

I  

I 

- - 	 --s: 	 - 
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The chc.irmar, 
t4anipur tate bociul .elfare 
dvisorj Dord0 Imphal. 

Ref. & Manipur State 	cial ielfaLe Advisory Hoerci 
Of flee I.mrandum NO. 43/EL/8389/94 dated 
the'27th April 1996. 

Subs- 

 

subfllis6ion of objection thercof 

Macim 9  

I have the honour to lay the following few lines 

for your kind consideration and necessary action that- 

2 	onequent upon the expiry of my tetia of appoint- 

ment as .ocretary, Manipur State Socicil 	].iaLe kdvisory  

hoard on deputation I was relievec of the hre of the 

above said post of Secretarywith effect from 5.2.96 and 

repatriated to my parent Lepdrtment9 that is 9  Central 

Sciul 1lelfare 13oard 9  NW L'elhi. This fart has been 

admitted by the central bocil .ielfare Eeard New L'elhi 9  

s c be seen from tbeir letter No,F.1/O/78/dmn/ 
dated 8049966 

3 	y the order to.24 78 	(PtLI)/9-9O/5 dated 

the 5th Feb. 1996 of the Manipur jtat soclsl .clf.ire 
AdviobGLrU, ImphalI have been rapatriatea to my 
pa'nt dupirtrnunt, that isosritral Social eltre board9  

N OW Delhi. On my rupatriation to ray.parent department 
I. have to report for duty tbCentral Social elfãre 

bodro 	NW Ltlhi,. 

4. 	I have been x.epatriatoamy parent epartment 

with effect irorn 5.2.96 frornMariiur 3tate Social ol-

fare Advisory L3oard and also duly rol±eved of I have 

no post to continue at MarSipur tatc 'ocial e1iarL 

AGVi4oty boaru any 1ong.r as £ h.vc never been p,stec 

as A.P.O, in this Manipur tate Social elfre 'dvisory 

Board prior to my deputation to this 6tate Eoaru Therefore 1  
it is my duty to report to Central Social eifare Boari 9  

New lethi, in the absence of any instruction or order 

or the like in the regards 
2 

p • 



.: 

5. 	Only on my reportjhg: 	joining to the central 
Social. •ielfarc Eoeird, that tao, in pursuance of the 
Manjpj1 tetc Social. • l fa AdvjSOr%,  Zoard's order dated 5.2.960 O?fltral Socjj delfare Board 0  New 1e11A 15 sue6 an Office Memorandum 

dated 19.2,96 ca,11,unicat'ing that after handing over the 
chrgos of Ccretary it shah hdoceó to be Continued to be posted as 

flj)Ur .:tato Board till.any SPecific order is issued by the centrj ociaj eljere Board. Accordingly .1 have reported 
myself for duty at 

Manipur 
State ocia1 4e1fai- Advisozy Loard, Dn'.thaj 

1bw, no Specific 
order have been issd or receiv(bd 

uzom the Central 'ocia1 4U1fre 
3odrd til] today in the rcya, In 

iuth cjrcn'rces it jj not be 
fair on the part 

of the Central 9cja1 	LOrd, Sc) also, on the Pal .t of 
;anipur State: ocj1 iL.1 Laze Advjsory 

hoard to compel me to sulnit leave appIjcaj0 for the 
Pe.riO 6  frcm 62-6 to 7-3-95 treatiriç rue as abSot during 
thipri0j S  

6 . AS per the exisj 	1ules governj deputatjo1, on 
the expiry of the term of deputatj0 urIess otherwj 
sPOcificaliy 

provided in tho repatrjatjon order, 
as in the instant case,, the deputaitionist is requjz-o to report 

for duty to the parent £:epatjt, s, £ have reported  for duty 
to the parent Departnt that is central. 30cal. 

oJfa 	board, Nw Delhi, 

Fim the dbove circ
reues you to kindly not to Compejj rue to Subrn 	app Ctin for th perioc. from 6-- 	to 7_6h1Ut 

±uxthe zequest you t0 kino 	take up the mttej ith the Cer1tr 	ocil .elfre boar, Now c1hj in my tavou,:0 that th period for I. 	 w1ij 	avc been compo1j 	tb5Ujt leave  appliCa  that i, 	-2-; to 	ny 	
tjon

b 	as on duty as per the estg 1u1es, 

Jor which act of kthenes1 sh-ll ever prey. 

Dated, the 16th May96 	
'cur faithfu1l 

o. ('.anipur.) 
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Board as Secretary On deputation on 11-12-1992, till 
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Kumarj Ningthcugam Kamela D'vi 

-Versus- 

The Executive Director, 

Central Social Welfare Board & °thers. 

— AND — 

LLJ1ATTER.JL: 

Written Statements submitted by the 

Respondent No 1. 

( WRITTEN STATEMENTS ) 

The humble Respondent begs to 

submit his Written 5tatement 

as foflows:_ 

1) 	That the humble Respondent begs to deem it 

necessary to give a brief background Of the case  

before submitting parawise reply to the application. 

The brief background is as follows: 

Kumari N. 1amala Devi, APU, was appointed 

as Secretary, Manipur State Social Welfare Advisory 

Board, On deputation initially for a period of 6 months 

with effect from 1-12-1992 Her period of deputation 

was further extended from time to time till her repa-

triation to her parent cadre. She joined Manipur State 
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her repatriation to her parent cadre in January 

1996. Though she had requested for extension of term 

of deputation beyond 3 years, this was not cOnsidered 
by the C,5.W.B, and her term of deputation wa s  ter-

minated. The Chairperson, State Board was requested 

to give the charge of Secretary, State Board to 

Smt. Santombi Devi, Welfare 0fficer, till a decision 

was taken for the appointment of a regular Secretary. 

Kumarj Not Kamala Dvj was also given directions to 

handover the charg e  Of Secretary to Smt. Santo)Iii 
Davi s  Welfare 0ffjcer (Annexure_R/1) • No further 

directions were given to Kumari Kamaja Devj , either 
for her transfer from Manipur or to report to C.S.W.B I. 

after her repatriation and she wa s  deemed to cOntinu8 

working in Manipur State Board as APO. However, after 

being relieved of the charge of Secretary, Manipur 

State Board, Kumari Kamala Devi, came to Delhi and 

reported for duty in the C.SSW.B. Her jOining report 

was not accepted in C.S S W.B., as there had been no 

iflsttuctjong for •1her to join C.S.W.D. either by 

C.B Or S.B. and she was asked to continue wOrking 

in Manipur State Board as APO, till any specific 

Orders are issued for her transfer. She was also 1L 

informed that no TA/DA would be paid to her for her 

visit to Delhi and she was asked to 	p.d dv &we gee  
apply for leave for  the period Of absence, to the 

State Board Annexure - R/2 • Ihstead Of compl ying  

with the instructions of the C.S.W,B,, she refused 

to accept her pay & allowances from Nanipur State 

Board (Annexure..R/2) • She also refused to discharge 

4 	
the duties of APO in the State Board for which a 

Memo was issued by the Chairperson, Manipur State 

(Contd.) 
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Board, seeking her explanation (Annexure_ R/3). 

On the interim °rder of the H°n'ble Tribunal On 

191911996, she has been paid her salary for the 

month of March 1 996 with effect from b-31 996. Her 

pay and allowances for the month of February ,1996 

have yet not been paid since she has not submitted 

her leave application for the said period. 

That with regard to the statements 

made in paragraphs 1, 2, 3, 4 & 5 Of the application 

the Respondent4 haVA no  comments, the same being 

matters of record. 

That with regard to the statements 

made in paragraphs. 6(A), 6(B), 6(c) and 60) of the 

application the RespOndent he 	no comments the 

same being matters of record. 

That with regard to the statements 

made in paragraph 6(E) Of  the application the Res- 

pndent bts to state that, it is afect that Ms. 

N. NO Kamaja Dcvi, was asked to hand Over charge Of 

Secretary State Board to Smt. Sanatombj Devi, and 

thus she was deemed to have been repatriated from 

the deputation post Of Secretary ,Menipur State 

Board to the post of Assistant Project 0 fficer in 

Manipur itself but, she was not directed to report 

to the Central Social Welfare Board (Annexure_R/4). 

(Contd.) 
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That with regard to the statements mad.e 

in paragraphs 6(r) & 6(6) of the application the 

RespOndent has no comments the same being matters 

Of record. 

That with regard to the statements made 

in paragraph 6(H) Of the application the Reson-

dent begs to state that, a decision had already been 

taken by the competent authority that the period 

from 5-2-1996 , that is, the date on which she was 

repatriated as Assistant Project 0fficer to 8-3.1996, 

that is, the date On which she reported in the Manipur 

State Board be treated as absence from duty and Ms. N. 

Kamala Devi should apply for leave for the said period. 

	

1) 	That with regard to the statements made in 

paragraphs 6(I) and 6(j) of the application the 

Respondent begs to state that he has no comments 

the same being matters df record. 

	

8) 	That with regard to the statements made 

in paragraph 6(K) of the application the Respondent 

begs to state that the same °is not correctand hence 

denied • In fact, the pay and allowance of Kumari 

. Kamala Devi, were not stopped by the Central 

Social Ielfare Board but Kumari N. Kamala Devi refused 

to accept the same (Annexure.. R/5) 

(Contd.) 
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That with regard to the statments made 

in paragraph 7 of the application regarding relief 

sought for the Respondent begs to state that the 

applicant is not entitle any Of the relief sought 

for and as such, the application is liable to be 

d ismjgsed. 

That with regard to the statements made 

in the grounds of the application the Respondent 

begs to state that none of the grounds is rnintainable 

in law as well as in facts and a s  such, the appli_ 

cation is liable to be dismissed, 

lj) 	That with regard to the statements made 

in paragraph 8 of the application the Respondent 

has no comments since no interim relirf has been 

granted to the applicant. 

That with regard to the statements made 

in paragraphs 9, 10 9  11, 12 & 13 of the application 

the Respondent begs to  state that he has no cOmments. 

That the Respondent begs to state that 

the application has nc'merjts and as such, the 

same is liable to be dismissed . 

That the letter of authority is given 

to the Secretary, Assm State Social Welfare 

AW 

(Contd.) 
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Advisory B°a±d by the Joint Director, Central 

Social Welfare Board, New Delhi dated 19-1 2-1 996. 

!L E R LL..1  C A 1_I 0  N 

I, S r i 9 1MAMIM c1Aj4 	s a cr e tar y 

Of the Assam State Social Welfare Advisory Board 

as authorised, do hereby sOleflmly declare that the 

statements made in the above Written StatementØ 

and in paragraphs 	 are true to my 

knowledge, those made in paragraphs 

are trUe to wy information and those made in the 

rest are my humbleu submission before this HOn'ble 

Tribunal. 

I sign this verification today on  

day of F-sb 	-r-, 1997 at Guweheti. 
L 

4. S-- 

Gscre' 	clK$ø 
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Ktilri Nirtgthoujam Katnala Devi. 	.. APPLICANT: 
-Versus- 

The Executive Director, 
the Central Social Welfare Board, 
New Delhi and Others. 	 .. RESPDENTS: 

IN THE MATTER O 
Reply Affidavit of the Ppplicant 
to the Written Statement of Res-
pondent No. 1. of the petition. 

	

2. 	I, .Kumari Ningthoujam Kamala Devi aged 

about 'years serving as Assistant Project Officer, 

Central Social Welfare Board, New Delhi, now posted 

at Manipur State Social Welfare Advisory Board, 

Imphál a resident of Lilong Bazar,Manipur do hereby 

solemnly affirm and state as follows: 

	

2. 	That, I am the applicant in the above re- 

ferred application/petition. i have gone through 

the copy of the Written Statement of Respondent No. 

1 which has been served on the Learned Counsel for 

the applicant and understood the contents thereof 

and as such I am competent to swear the reply 

affidavit. 

Contd.. .p/2. 
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That, the applicant denies the statements/ 

averments made in the Written statements filed by 

the respondent save and except those which are spe-

cifically admitted and the applicant files this 

reply affidavit as additional documents/material in 

support of the main application/petition. 

That, with reference to paragraph No. I of 

the written statement of Respondent No. I the appli-

cant beg to submit that the brief background given 

or enumerated by the Respondent in paragraph No. 1. 

is totally onesided and misleading. The applicant, 

therefore, beg to highlight the real background of 

the case as under: 

i) 	The applicant was serving as Assis- 
tant Project Officer at Mizoram 
State Social Welfare Advisory Board, 
A.zwal as she was posted there vide 
order No. F.2-l/F.O/86-SB.Adrin .dated 
27-5-92. While serving as Assistant 

project OffIcer (A.p.O. in short) 

in Mizorarn State Social Welfare Ad-
visory Board she was appointed as 
Secretary, Manipur State Social Wel-
fare Advisory Board on deputation 
basis initially for si months with 
effect from 1-12-92 vide order No. 

F.1 4/92-SB.Adffn.dated 26-11-92 
(Mnexure-W4) and the said term of 
appointment was extended upto 5-2-96. 

Contd....P/3. 

P 
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Again, while serving as Secretary,Manipur 

State Social Welfare Advisory Board on 
deputation, the Chairperson, Manipur State 

Social Welfare Advisory Board, having found 
the services rendered by the applicant as 
satisfactory, recommended the name of the 
applicant for appointment as Secretary, 

Manipur State Social Welfare Advisory Board 
on regular basis vide letter No.2/1/78-SB 
(pt-II)/89-90/95 dated 21-12-95. However, 

before any decision is taken in the regard, 
the term of appointment as Secretary,Manipur 

State Social Welfare Advisory Board on de-
puttion basis became expired and thus 

Manipur State Social Welfare Advisory Board 
repatriated the services of the applicant 
to her parent department, that is Central 
Social Welfare Board, New Delhi as A.P.O. 
with effect from 5-2-96 vide Order No. 2/1/ 

78'SB( pt-II)/8990/95 dated 5-2-96( pnnexure- 

Wa). 

pnnexure-12 is the true copy of 

the recommendation letter dated 

21-12-95. 

ii) Consequent upon repatriation as A.P.O to 
the parent department, that is Central 
Social Welfare Advisory Board, New Delhi 

it is required and essential for the appli-
cant to join or report for duty to Central 

Social Welfare Board as there was no post 
to continue as A.P.O. in Manipur State 
Social Welfare Advisory Board against which 
post the applicant can join and as such 

Contd.. .P/4. 
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the applicant had no right to continue 
as A.P.O. in Manipur State Social Welfare 
Advisory Board. AS per the existing Rules 
governing deputation a deputationist,un-

less otherwise specifically provided or 
mentioned in the repatriation order, as 
in the instant case, is required to report 
for duty to his/her parent department on 

repatriation. The order of repatriation in 

the present case, clearly states that the 

applicant has been repatriated to parent 

department. The applicant, in the absence 

of any specific order of posting as A.P.O. 

in Manipur State Social Welfare AdviSOry 

Board, cannot be deemed to continue as A.P.O.. 
in Manipur State Social Welfare Advisory 
Board, Imphal. The applicant was never pos- 

ted as A.9.0.ifl Manipur State Social Wel-

fare Advisory Board prior tteputation  as 
Secretaxy,Manipur State Social Welfare Ad-
visory Board. Accordingly, the applicant, 
after repatriation with effect from 5-'2'-96 
rep;rted for duty to Central Social Welfare 

Board on 14-2-96(Annexure-W6). 

On receipt or on the acceptance of the àppli-
cants joining report,Central Social Welfare 

Board issued an Office Memorandum No.F.1-3/ 

/78-pdm(SB)dated 19-2-96 (innexure-W8) 
stating that the applicant,after handing 
over the charges on 526 shall be deemed 

to continue to be posted as A.P.O. in the 

Manipur State Social Welfare Advisory Board 
till any specific order is issued in this 
regard and the applicant shall submit or 
apply for leave for the said period of absence 
and no TA/DA shall be paid for her visit to 

Delhi. 

Coritd.. .p/5. 
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After obtaining such instruction on 
19-2-96 the applicant reported for duty to 
Manipur State Socialsory Board on 
7-3-96 presuming that the Memorandum dated 
19-2-96 was an order of transfer and oost"-
ing of the applicant to Manipur State Social 
Welfare Advisory Board. Since, the applicant 
reported for duty to Central Social Welfare 

Board on 14-2-96 after due repatriation with 
effect from 5-2-96 and thereafter joined 
again to Manipur State Social Welfare Advi-

sory Board on 7-3-96 as A.P.O. on the Trans-
fer order of 19-2'-96 the intervening period 
from 6-2-96 to 8-3-96 shall be treated as 
on duty for all purposes including pay and 
allowances. As the intervening period is to 
be taken as on duty for all purposes the 
applicant can not be taken as absent on these 
days because the said period be treated as 
on duty spent by the applicant on transit as 
per the order of repatriation and transfer 
to Manipur under the provisions of the exis-
ting Rules and as such the applicant is 
entitled to claim for T.A./D.A. No leave 
application is required to be suitted. 

The applicant, therefore, submitted 
a representation on 12-3-96(Aflnexure-W9) 
with a prayer to review the Memorandum of 
19-2-96 so as to enable the applicant to 
enjoy T.A/D.A. As the matter has been kept 
unsettled by the Central Social Welfare Board 
the monthly pay of the petitioner was not 
released. However on the order of the Hon'ble 
Court (Tribunal) passed on 19-9-96 her salary 

have been released with effect from 8-3-96 

Contd...p/6. 
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only withholding still the pay for the 
period from 6-2-96 to March, 1996. 

nexure-W13 is the true copy of 
the Order dated 19-9-96. 

AS it was specifically mentioned in 
the Office Memorandum of 19-2-96 that the 
applicant shall be deemed to be continued 
to be posted as A.P.O. in the Mánipur State 
Social Welfare Advisory Board till any spe- 
cific order is issued in the regard the 
Manipur State Social Welfare Advisory Board 
in the absence of any such specific order 
(as the same have not yet been issued),did 
not allot any work to the applicant,debared 
from going to the field or from visiting 

• units by not approving Advance Tour Progra- 
unes which were submitted to the authority 
and thus the applicant lost the chance of 
rendering her services as A.P.O. Not only 

L 	.. that, even a smallspace was not provided withL 
a small room, that too, after great persua- 

•K'- tion. Representation dated 12-4-96 testified 
it. It is therefore clear that it is Manipur 
State Social Welfare Advisory Board which 
dit not entrust any work to the applicant 
but not the applicant who refused to discharge 
the duties of A.P.O. in the State Board. 

nexure-W14 is the true copy of the 
representation dated 12-4-96. 

5. 	That, with reference to paragraph No. 2 of the 

written statement of Respondent No. 1 the applicant 

beg to say that in paragraph No. 2 of the Statement it 

has been categorically stated by Respondent Ho. 1 that 

Gontd. . .p/7. 
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Respondent No. I. have no comment to the averments 

made by the applicant in paragraph No. 1. to 5 of the 

petition thereby meaning that the order/direction 

given under Memorandum/order of 19-2-96 by the Res-

pondent No. I to submit an application for leave for 

the period from 6-2-96 to 8-3-96 was with an inten-

tion to eVae payment  of  T.WDA  to the applicant.It 

means that the applicants claim that the interven-

ning period from 6-26 to 8-3-96 shall be treated as 

on duty for all purposes including pay and allowances 

and thus the applicant is entItled to claim T.A./D.A. 

for the said period as the said period was spent by 

the applicant on transit. 

That, with reference to paragraph Nos.3,5,7 

and 12 of the written statement the applicant beg to 

say that she has no comment. 

That, with reference to paragraph No. 4 of 

the application/petition the pet1t1oner/applicantto 

deny the statement that consequent upon the handing 

over of the charges of Secretary, Manipur State So-

cial Welfare Advisory Board to $nt.Sanatombj Devi the 

applicant shall be deemed to be repatriated to the 

post of A.P.O. in Manipur itself because on the ex-

piry of the term of deputation as Secretary,Manipur 

State Social Welfare Advisory Board she have been re-

patriated to her parent Department, that is, Central 

Contd. ..p/8. 
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Central Social Welfare Board vide order dated 5-2-96 

as A.P.O. It can not be taken or be deemed that she 

have been repatriated to as A.P.C. in Manipur itself 

for the simple reason that there was no post of A.P.O 

of Central Social Welfare Board,Delhi kept attach to 

Manipur State Social Welfare Advisory Board prior to 

the deputation of the applicant/petitioner as Secretary 

to the Manipur State Social Welfare Advisory Board or 

at the time of expiry of the term of deputation of 

the applicant so that she can continue or join as A.P.Q. 

in Manipur State Social Welfare Advisory Board. At the 

same time just prior to her appointment on deputation 

as Secretary, Manipur State Social Welfare Advisory 

Board she was not posted to Manipur as A.P.C. The appli- 

cant after handing over the cha*es on 5-2-96 it can 

not be taken that the applicant continued to be posted 

as A.P.O. in Manipur Board in the absence of any spe 

cific or speaking order of posting as A.P.O. in Manipur 

Board and as such reparting or joining by the applicant 

as A.P.O. to Central Social Welfare Board, New Delhi 

is not only justified but is a must and thus entitled 

to claim T.A./D.A. for tIe period from 6-2-96 to 7-3-96. 

This intervenning period cannot be taken/treated as 

absent. She need not submit leave application. 

8. 	That, with reference to paragraph No. 6 the 

applicat deny the statement made therein and beg to 

Contd. . 'P19. 

C! &PP4'*VP 

IItAT Mr I'1 	r'MM. 1S 



52- 
IA 

-9- 

submit that the applicant an employee of the Central 

Social Welfare Board, New Delhi holding the post of 

A.P.O. in Mizoram State Social Welfare Boardwas 

appointed as Secretary on deputation, Manipur State 

Social Welfare Advisory Board, Imphal. On the expiry 

of her term of appointment as Secretary,Manipur Board 

she was repatriated as A.P.O. to her parent Department, 

that is, Central Social Welfare Board, Delhi with 

effect from 5-2-96, 'onsequent upon such repatriation 

she reported for duty at Delhi Board on 14-2-96. How-

ever on receipt of the joining report she was posted 

as A.P.O. in Manipur Board by an order No. F-1-3/VC)/ 

78-AdIa($B) dated 19-2-96 which was virtually an order 

of transfer and posting of the petitioner as A.P.O. in 

Manipur Board. Accordingly the applicant reported for 

duty on 7-3-96 to Manipur Board. Since the period from 

6-2-96 to 7-3-96 was spent on transit/journey , annot 

be treated as absent from duty as permissible under 

Rules. Hence N. Karnala Devi cannot be dictated or forced 

to submit or apply for leave in violation of the exis-

tirig Rules. She need not submit leave application.The 

authority is bound to treat the period spent as on 

duty for all purposes. 

9. 	That, with reference to paragraph No. 8 of the 

written statement the applicant deny the statement made 

therein and beg to say that the applicant spent the 

period from 6-2-96 to 7-3-96 on duty for reporting to 

Delhi Board and again for joining in Manipur Board. 

However, to eade payment  of T.A./D.A. etc to the appli-

cant Central Social Welfare Board dictated the applicant 

Contd. .p/J.O. 
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to submit/apply for leave of absence for the said 

period illegally or against the Rule. The applicant 

did not comply with the illegal order as a result of 

which Delhi Board kept the matter flouted or unsolved/ 

unsettled inspite of the submissions of a representa-

tion by the applicant in the regard (pnexure-W9). 

As the matter left unsettled her pay with effect from 

1-26 was not Lleased. However on the order of the 

Hon'ble Court passed on 19-9-96 her salary have been 

released with effect from 8-3-96 only but still with 

holding for the period from 6-2-96 to 7-3-96 illega-

lly. Therefore question of refusal to accept the pay 

does not arise. In fact, demage have been done to the 

petitioner by withholding the pay. T.A. D.A. etc for 

the above period because there will be an artificial 

break in her service. Hence the authority be directed 

to treat the period as on duty for all purposes and 

release pay, T.A. D.A. etc. in the interest of justice. 

That, with reference to paragraph No. 9 of 

the written statements the petitioner/applicant deny 

the statement made therein and beg to reiterate the 

averrnents/submissions made in para No. 7 of the appli 

cation. Hence the petitioner is entitled to the relief 

sought for therein. 

That with reference to paragraph No. 10 of 

the written statement the applicant deny the state-

ments made therein and beg to reiterate the state-

ments made in the " GWDS . 

Contd. . .P/ll. 
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That with reference to paragraph No. 11 of 

the written statement the petitioner deny the state-

ments made therein in as much as the pay/salary f or 

the period from 6-2-93 to 7-3-96 have not yet been 

released by the Delhi Board. The statement of the Res-

pondent is nothing but to mislead the Hon'ble Tribunal. 

That with reference to paragraph No. 13 of the 

written statement the petitioner while denying the 

statement therein beg to submit that the written state-

ment of the Respondent in all stages are misleading, 

miconstrued the facts and thus liable to set-aside In 

limine. 

VERIFICATION 

I, Kumari Ningthouj am Kainala Devi D/0. Late 

N. Ningthou Singh aged about 50 years working as Assis-

tant Project Officer in central Social Welfare Board, 

New Delhi at present posted in the Manipur State Social 

Welfare Advisory Board,Inha1 do hereby soleirnly de-

clare that the statements made in paragraph No. i to 13 

are true to my knowledge, those made in paragraph No. 

are being matters of records are tue to my know-

ledge derived therefrom which I believe to be true and 

hun1e submissions before this Hon'ble Tribunal. 

DatedJlmDhal 1  

ADVOCATEO 

•1 

. 	
.4 
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CQ&. : 	$*I. MPMN 

SIATLJRE OF THE APPLICANT: 
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MANIPLE STATE SOCIAL JELFARE ADVISORY OABD 
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N•, 2/1/78.SB(Pt..II/89..90/95 	Dated 21-12.95 

To 
The Chairman 
Central Sscial Welafre $.ard 
Sarnaj Kalyan Shavan 
1-12 Seuth of I.T.t, 
New Delhj. usd6 

sub:' Appeintment if Secretary, Manipur State 
S.Cial Welfare Advs.ry Beard.Manipur.  

Sir, 

In inviting a reference to Cetral S.cial Welfare Boards 
Telegraphic massage dated 8th December 1995 in the absve subject 
I am to say that the sub..c.mmittee after th.ughtful c.nsidera.. 
tim recimmend the name of Kum.Kamala Dcvi Assistant Pr.ject 
Officer Central S.cia Welfare asard New Delhi who is new 
serving as Secretary Manipur State S.cial Welfare Advisory 
.ard In deputation for placing bef.re the Delecti.n C.mmittee 

for app.intment against the psst of Secretary Manipur.State 
Sicial Welfare Advisory board, Imphaleither for direct recruit.. 
ment or on abs.rbsi.n with due pr.tectI.n of her past services 
rendered in the Central Sacial Welfare Board, New Delhi as the 
services rendered by her during her tenure as Secretary under 
this beard is feund satisfactory and suitable for the past.She 
psssesd all the requisits for app.Intment as Secretary if this 
aar.Necessary Infsrmati.ns like (a) Extract of the Resoluti.n 

of the Sub..'C.mmittee (b) Recruitment Rules of Secretary, Mani.-  
pur State Søciàl Welfare Advis.ry Bearki (c) A.C.R. for 3 years 
Assesment Repart (d) is-data if 1(um.N.Kamala Dcvi are also 
furnished for favour c"f Oing the needful, 

End,: -  As ah.ve, 
Ysurs Faithfully.. 

CHPJRpERscN 

" 7 
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CETflAL ALINISTflATIVE TRIBUNAL 
GWHATI BENCH: GAUHATI 5 

00 A.Na 0  198/96 

1< N 0  l(amala Deyj 	•0 Applicant 

 

Vrs 0  
U.O.I & Ors 	 • Respt 

P RB SN 
THE HCI'BLE SHRI G. Lj  SANG LYTNE, MEMBER (iDM'I) 
Per the Applicants Dr,4lcSingh,Advocate 

Mr0  A,Ra chid 
For the lesperdents: Mr 0  S 0 Ali Sr, C.G,S,'C 0  

Date. 	 QRDR 
19.9.96 	Learned Counsel Dr, N.icSingh for the applicant 

Learned Sr.C,G.S 0 C0  Mr.S,A1j for the respondents, 
Heard Dr.N,K.Slngh for admission and perused the 

the contents if the appUcati.n and the reliefs sought. 
Application is admitted.Issue notice in the respondents 
by registered post.Writtrn Statement within six weeks 0  

List for written statement and futher orders on 
14.11.96. 

Heard counsel fe the parties on the interim relief 

prayer. It has been sunitted that salary of the appli-
cant with effect from 1.2.96 had net been paid even after 
she had reported back for duty in Imphal 0  In the circins 
tances of the case it is ordered that the respondent shall 

pay the salary of the applicant with effect the date if 
her resunrning duty in Imphal off ice after returning from 
Delhi if she was actusily working in the pest of Assis... 
tanit Pr.ject Officer in Manjpur State SocIal Welfare A 
Advisory Board within one month f rim t..day. 

Copy of the order may be furnished to counsel if 
bith sides 

SD/MEMBER 

Certified to be true 

Court Officer 	 Copy, 

Central Adminstratjve Iribunal 
Gauhati Bench Gauhatj5.1 

. , 
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The Chaitman 
Manipur State 'Socd1 Welfare 

Advisory Board, Imphal 

Sub4 Request for providing the required partisulars 
to a office, Room 

• Madam, 

I have the honour to say thanks for providing 
a room for me w,ef4 th April 1996. But I am requesting 
again to provide the require particulars such as one 

Almirah, rack light, pens And fan is very much necessary f 
for these days of summer seasonThere is no pen except 
pen stand and no ceiling bell also 

You are therefore requsted to provide the 

necessary particulars from time to time according to the 
season 

Yours Fa thfully.' 

Sd/.. 
(N, Kamala devi) 

Date: 124 096 

P 
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